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CETRAL AD(IINISTRATflJE TRIBUNAL 

CALCUTTA BEWCH 

Present : Hpntbl e  Mr,Justice S.N.flallick, Vice-Chairman 

Hontble  Mr.S.Dasupt a , administrative Member 

NETjU fiAH)TO 

'is 

UNION OF INDIA & ORS. 

For the ppIicant : Mr.fJ.Ghosal, counsel 
Mr.S.anerjee, counsel 

R.or the respondents: 1r.PC.Saha, counsel 

He5rd on : 1&.S.38 	 Order an  

ORD E R 

S.Dasupta, A.I. 

We have he5rd the ii o  counsel, for lath the parties and 

perused the pleadjn!s an record. 

The elicant in this case has seuht for a direction 1 	the 

respondents to eive an apaintment On CompasSiflata ground.,  His case is 

th't 	tather Was a Railway employee and he died in harness 'iSA 1994, 

It is stated tht thereafter hE requifor apiintment on compasstQnate 
t ' s- '  

ground in accordance with the extent rules in this regardhs not been 

considered so far.  

3. 	 The respondönts have not riled any reply despite a number of 

spprtunities. The material avermsnts in the Oriina1 Apnlication are 
LAt.e4- t( 

therefare 	 1'-r, Ld. counsel for the respondents also 
L 

submits that he has no instruction in this matter. 

4,, 	 In the circumstances we dLpø5o of this application with a 

direction to the respondents to consider the request of the applicant 

for compassionte appointment based on the Pacts and grounds sttd in 

the Orijina]. ApplLc*tin and also various representations annexed to the 
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OR and to dispose of the same either by .ppoint - him in Me post 

app repriata to his quali?icat ion if he is otherwise found fit or to 

communicate him the reasons as to why he cannot be considered wtthtfl 

* p.riod of 3 months from the date of Communication of this order. 

The opplication ther-ere stands disposed of • No order as to costs. 

V ICEVHAMMAN 
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